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MEMO FILED ON BEHALF OF THE APPELLANT 
 

It is humbly submitted that:  

 

1. This Hon’ble Tribunal through its order dated 10.01.2025 in Appeal No. 01 of 

2025 (Annexure 1) granted an interim stay on the Respondent’s directions 

bearing Proc. No. T3/TNPCB/F.022499/BMW/2024 dated 18.12.2024 

(“Impugned Direction”) (Annexure 2), subject to, the Appellant depositing fifty 

percent (50%) of the Environmental Compensation levied vide the Impugned 

Direction dated 18.12.2024, in favour of the Respondent within a period of 4 

(Four) Weeks from 10.01.2025.  

 

2. In compliance of this Hon’ble Tribunal’s order dated 10.01.2025, the Appellant 

herein has deposited a demand draft dated 27.01.2025 for a sum of Rs. 

27,62,813/- (Rupees Twenty-Seven Lakhs Sixty-Two Thousand Eight Hundred 

and Thirteen Only) in favour of the “Tamil Nadu Pollution Control Board, 

Environmental Compensation Fund Account”. 

 

3. On 29.01.2025, the Appellant deposited the Demand Draft dated 27.01.2025 with 

the Respondent and the Respondent has received and acknowledged the same. 

(Annexure 3). 

 

4. Therefore, in compliance of this Hon’ble Tribunal’s order dated 10.01.2025, the 

Appellant is hereby placing this memo along with the annexures on record.  

 

Dated at Chennai on this the 31st day of January 2025 
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